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I (Received the assent o j  the Governor General on the 30th 
September, 1932.) 

An Act to amsnd the Trade Disputes Act, 1929, for certain pur- 
poses. 

HEREAS it is expedient to amend the Trade Disputes 
VII of 1929. W Act, 1929, for the purpo*ses hereinafter appearing; It is 

hereby enacted as follows : - 

1.  his Act inay be called the Trade Disputes (Amend- ~hor t r r tk .  

ment) Act, 1932. 
VII of 1929. 2. I n  section 13 of the Trade Disputes Act, 1929,- section Amendment of 

(a) in sub-section (I),- VII of ioio. 

(i) for the words " except with /the consent in writing 
of the Secretary of the Trade Unim or of the 
person, firin or cmnpany in question " the words , 

" if the Trade Union, person, firm or coinpang 
in question has preferred a request to the Court 
or Board that such information shall be treated 
as confidential '? shall be substituted, and 

(ii) for the words " without such consent" the words 
" without the consent in writing of the Secretary 
of tlie Trade Union or the person, firm or com- 
pany in question, as  the case may be " shall be 
substituted ; 

(b) in sub-section (2)) after the words " before a Court or 
Board " the word " wilfully " shall be inserted; 
and 

(c) after sub-section (2) the follo-wing sub-sections shall 
be inserted, namely : - 

" (3) No Criniiilal Court inferior to that of a Presidency 
Magistrate or a Magistrate of the first class shall 
try any offence under this section. 

(4) No 
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